1 Reference to [25 MAR 1971] ballot papers found at Chandigarh 2

MR. CHAIRMAN : No. I do not
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Chaitra 1893 (Saka) T

THE LEADER OF THE OPPOSITION
(SHRI M.S. GURUPADASWAMY)
May I make a submission ?

The House me at eleven of the clock,
MRr. CHaIRMAN :1 the Chair.

INTRODUCTION OF NEW MINISTERS '
1 SHRI A.G. KULKARNI (Maharashtra) :
©THE MINISTER OF STATE IN THE . Op a pomnt of order.

DEPARTMENT JF PARLIAMENTARY )
AFFAIRS (SHRi OM MEHTA) : Mr. . MR CHAIRMAN : Yes, what is your
Chairman, Sir, I atroduce Sardar Swaran ; point of order?

Singh, my most respected colleague, the :
Minister of Exte nal Affairs, Prof. Sher : o W WETT.AZ TR A & ®

Singh, the Minis er of ~Communications, | R a REUNL RS 4 e W g,
and the Deputy Minister in the Ministry | SI@AT IEATE. . .

of Health and F mily Planning, Mr. A K.
Kisku.

MR. CHAIRMAN : Calling Attention.

What are these ? We place them here
on the Table so that the country knows and
the House knows what is going on.

SHRI A.G. KULKARNI : On a point
REFERENCE 10 BALLOT PAPERS | of order.

ALLEGED TO HEAVE BEEN FOUND AT
CH.\NDIGARH MR. CHATIRMAN : What is your point

of order ?
o Wi wgrt (fewelt) oA, W & _
wA I F 4 oEy & omeEr g SHRI A.G. KULKARNI : My point

- Fow iR #r of order is this. Dr. Bhai Mahavir, the Jan
RLCALEE T k! & Sangh Member, has brought some sheef
HET FT BOM @

I AEAT | UT F | of papers. I donot know what they are.
guregE ¥ W o famn @ AR 3w :1E | They are actually trash |

et fawa AT & fewr @ @@ &

Fifer LA F a9 ¥ fam
tfr wsig # AT S 999 qmoam
g wa Gmr % foms s AR %w & | SHRI  AWADHESHWAR PRASAD

Ay A ®, FfAeT 0% T e &, .. SINHA (Bihar) : All that he has said should
) be expunged.

SHRI A.G. KULKARNI : . . . Tt is

(Interruption) 1 am making a point of
order ., . .

(Ir ‘erruptions)

MR. CHAIRMN AN : I am considering | reported in the press, and 1t is a fact, that
this matter. I dc not allow it. during elections in Delhi when some people

. went to cast their vote the Jan Sangh people

Mo WE WEW T AT HATS AL FX | who were posted on the booths would not
g A1 g9 T T § ¥ ge9 FT &7 AL | allow them in. But if he said that he was
T R A & sk 9@ § St gwrd | going to vote for the Jan Sangh he was
WA ¥ ag ® afE oW ae @ admittedin . . . (Interruption). When the

- . - A new list of voters came the Jan Sangh people
g1 F ¥ ¥ PW, W AT said that they would not allow them to vote

FOAFAE T L TN FBA & W FT | pecause their names were not there but
?T%wzf qTRT AT g Sdray ... when he said that he was going to vote for
. !
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the Jan Sangh he was admitted ...
(Interruption) . . .Let there be an enquiry ...

DR. BHAI MAHAVIR : We are pre-
pared to face whatever enquiry Mr. Kul-
karni wants. Let there be a Commission
of Enquiry . . . (Interruption)

SHRI LOKANATH MISRA (Orissa) :
Sir, nothing would be lost if you kindly
assure the Members that the Government
would be coming out with a statement.
A matter of this kind cannot be brushed
aside .

MR. CHAIRMAN : Without my per-

mission nothing can be mentioned. Nothing |

will be recorded.

(Shri Lokanath Misra continued speaking)

SHRI M.S. GURUPADASWAMY : Sir,
this is a matter of grave import.

MR. CHAIRMAN : (To be reporters) All
right, you may record it,

SHR] M. S. GURUPADASWAMY :
Sir, may I make a submission with your
permission?  This is a very serious matter.
Sir, this bundle came to me only this
morning.

SHRI MAHITOSH PURAKAYA-
STHA (Assam) : On a point of order, Sir.
Has he got your permission? He has not
been permitted by you.

SHRI M. S. GURUPADASWAMY :
Ydo not want to indulge in things which
will affect the dignity of the Chair. Sir,
I would not have raised the issue if it had
not been very serious. 1 have got a bundle
of ballot papers. (Interruptionsy  Why
don’t you have patience ? I am addres-
«ing the Chair and I would like to make a
few submissions. After all, we are all
concerned, I think including the other side,
in the proper conduct of the elections. We
believe in free and fair elections. There-
fore, in this background . . .

SHRI AWADHESHWAR PRASAD
SINHA : This matter is being raised without
the permission of the Chair.

(Interruptions)

[RAJYA SABHA]
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SHRI M. 5. GURUPADASWAMY :
I got these ballot papers in the morning
from Punjab, and my information is that
these ballot papers were found in Govern-
ment godowns. I have got only a sample.

There is a sack of ballot papers.

SHRI AWADHESHWAR PARASAD
SINHA : What is the proof that they were
found in Government godowns ? These
are all allegations. Mr Chairman, 1 am
on a point of order.

SHRI M. S.
There 1s no point of order.
made any submission . . .

SHRI AWADHESHWAR PARASAD
SINHA : I am rising on a point of order.
Mr. Chairman, will you please listen to me?
(Interruptionsy The wholesome practice
of this House is that any Member who
wants to raise an issue which is not on the
Order Paper brings it first to your notice
in your Chamber. This matter has not
been brought to your notice. (Inferruptions)
The time of the House is being wasted.
The dignity of the House has been marred
by the placing of some rubbish papers on
the table of the Chamber. They should
be removed.

SHRI M. S. GURUPADASWAMY :
Sir, if you are kind enough to look inlo
these ballot papers, you will find that they
are regular ballot papers for the election.
They are not dummy papers. The serial

_numbers are there.

GURUPADASWAMY :
I have not

SHRI AWADHESHWAR PARASAD
SINHA : They can be printed by anybody.

SHRI M. S. GURUPADASWAMY :
The name of the constituency is primted,
the symbol is printed and the names are
printed. These ballot papars were found
in Government godowns. (Interruptions)
They are not in tens or hundreds ; they are
in thousands.

AN HON. MEMBER : In lakhs.

SHRI M. S. GURUPADASWAMY :
J Huge bundles have been found in Gowern-

-

[ 4
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ment godowns a 1d a Government emp]byee
there sold these -allot papers . . .

MR. CHAIR!TAN : Mr.
wamy . , .

Gurupadas-

SHRI M. S. GURUPADASWAMY :
May I finish, St ? These ballot papers

were sold by a Government employee to !

a street hawker, a waste-paper purchaser
there, and they w re passed on to us. Now
these ballot parers are the ballot papers
given for electic 1 purposes in those consti-
tuencies. Now, ny specific point is, if it
is a fact . . .

SHRI AKBA 1 ALI KHAN (Andhra
Pradesh) : It is not a fact.

SHRI LOKANATH MISHRA : How
do you know ?

SHRI M. S. GURUPADASWAMY :
That is why I £m raising the issue. If it
is a fact, then it will vitiate the whole
election. And it will cast a grave reflection
on the mode of clection itself. Therefore,
my submission t» you is this : We are all
interested in se ing that the elections are
fair and proper and if these things are
established, it wi | vitiate the whole election.

In view of this, | demand that you should |

direct the Gover iment to make an inquiry
in the first ins:ance to find out what is
what and if these facts are proved. it will
call for a judical inquiry and that will
set in motion the judicial process. Therefore,
as custodian of t iis House, T would like you
to consider this o all its aspects and diect
the Government to make an inquiry
and come befor: the House with a state-
ment. If they i re genuine ballot papers,
thenp it should b the concern of the House
and it should b- the concern of the Chair
to see that a higt level judicial inquiry is held
to probe into the whole matter . . .

( nterruptions)

MR. CHAIRMAN : Let me go on with
the business now.

SHRI M.S. GURUPADASWAMY :
What is the feel.ng of the Chair on this?

¢ Interruptions)
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SHRI GODEY MURAHARI (Uttar
Pradesh) : I would like to make this sub-
mission. This is a very serious matter.
It is not a light matter to be dismissed like
this. If these are really true ballot papers
that were issued in the constituency then
the entire clection will get vitiated. The
entire functioning of the Parliament will
come to a standstill. T would like the
Government to make sure whether these
are proper ballot papers or not. It may
be that they are just printed and passed on
to some people. I would like the Govern-
ment to make an inquiry and find out the
veracity of these ballot papers. If they
are genuine, then it is a very serious matter
and Government should come to this
l House with a statement on this . .

I (Interruptions)

SHRI DEV DATT PURI (Haryana) :

If there is the slightest iota of truth in the

! allegation that is being madc, the proper

forum to go into that will be the Election

Commission which will set in motion judicial

proceedings. You should not, therefore,
allow this matter to be raised here . . .

(Interruptions)

DR. BHAI MAHAVIR : What has been
. decided about this ?

SHRI M.S. GURUPADASWAMY
Government may be having some infor-
| mation about it.

MR. CHAIRMAN : You wanted to
mention something and you have mentioned
it.

SHRI M.S. GURUPADASWAMY
Government should make an inquiry and
make a statement.

SHRI N.G. GORAY (Maharashira) :
If you are not giving permission, you meet
the leaders of opposition at least in your
Chamber.

MR. CHAIRMAN : Shall we spend the
whole time on this?
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SHRI MAHAVIR TYAGI (Uttar
Pradesh) : This item not being in today’s
agenda, I can well understand the objections
raised by the Treasury Benches. But will
you please see the importance of it and
allow this to be the first item in tomorrow’s
agenda as a Calling Attention?

MR. CHAIRMAN : No, no.
permitting. . . .(Interruptions).

I am not

Please sit down. I am not permitting
any further discussion . . .

(Interruptions)
SHRI LAL K. ADVANI (Dethi) : There
is one pertinent fact . . .
(Interruptions)
MR. CHAIRMAN : [ am not permitting
you, Mr. Advani . . .
(Interruptions)
SHRI LAL K. ADVANI : I may point

out that the Election Commission itself
was intrigued as to how this all happened. ..

MR. CHAIRMAN : All right.
sit down now. ... (Interruptions)

Mr. Advani, please sit down now .

Please

(Interruptions)
SHRI LAL K. ADVANI : The Election
Commission itself was intrigued .
(Interruptions)
MR. CHAIRMAN : Please sit down
now.... (Interruptions). 1 will adjourn

the House. If you carry on like this, I will
have to adjourn the House .

(Interruptions)

AN HON. MEMBER : You ask the
Government to make a statement . . .

MR. CHAIRMAN : I have listened to
you patiently, and still youare . . .
(Interruptions)
SHRI M.S. GURUPADASWAMY :

Please ask the  Government to make
enquiries and make a statement . . .

(Interruptions)

SOME HON. MEMBERS : No, no. . .
(Interruptions)

[RAJYA SABHA]

|

|
|
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SHRI NIREN GHOSH (West Bengal) :
An inquiry should be made and a report
made to the House . . .

(Interruptions)

SOME HON. MEMBERS : You ask the

Government to make a statement.

SHRI M.S. GURUPADASWAMY
If you give a direction to the Government,
I don't see any reason, Mr. Chairman,
why the Government should not comc
forward with a statement. Ask them to
make a statement . .

(Interruptions)

SHRI NIREN GHOSH : This is not a
party question. The whole thing should
be probed into. The entire matter should
be placed before the House.

(Interruptions)

Shri M.S. GURUPADASWAMY : Let
the Government take their own time and
come forward with a statement in the House.
We have no objecticn. We are equally
concerned with the business of the House.
But this is a more serious matter. Therefore
I beg of you to ask the Government to
make a statement.

SHRI LAL K. ADVANI : Sir . . .

(Iuterruptions)

MR. CHAIRMAN : I don’t want to have
a debate on this today.

SHRI ARJUN ARORA (Uttar Pradesh):
Sir, on a point of order, Tirstly, Sir .

(Interruptions)
SHRI PITAMBER DASS (Uttar Pradesh):
If you allow me. ..

(Interruptions)

SHRI ARJUN ARORA : Sir, I am on
a point of order . .

MR. CHAIRMAN : Just for a moment,

SHRI ARJUN ARORA : I co-operate
with you.

it dEmeaR otg - & 719 F7 9eA ¥ oF
19 FET AT g AT A A & o F g e
¥ d1 7y WA Sgen 5 77 98 duw et g,
AT E, A T ATET T
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st M3 Al a7 #faw W E o wm oA
TFATTAAIT &Y |

#t GIAET AT RIS AT T FEAT ATEAT
I sy AR FT AEw A
ff 7z 7 o & f 91, 9w A, e
EECEE oA IR - cat S B I Rl
AN TEEIET A 2 6F FEw 60 A 70
AM ST F T OGEA R A ATE NE
FIG g AfF T 49T @E AT T T
o gt ag w1 & F & @ gEma @
TEEEAT T F7 ) § AR o & e
gag ff mify 3 w19 =1 gm ¥ ag
FEUIfF S ¢ AW g a Al HMT Iq
FE AAY qEar A1 & amgn fr oag T
FOm AR TAERT T FT g9 H7 O &
gt g1 ST A W oZw o7 o3
Lot A SO S 1 . A | O 1
TR udHT ST R WE ¥ 9EA B, FD
THRT ME FIA FIET &I AT A T AERS

g A &t wr dwem feafr feamh
W g T FA WA T A AFAr @ |

FfH v @ wmen nar @ fF faw oA
T % BN EW IT A FA T FA AL
Ffoor #7 @ 2
ot oA AT
Fgr =T ¥ |

=t frawax g ;e oo W, 27 0

frafq & o7 a7 1T FGI 1 Just look at the
gravity of the sit jation.

A AET KT WA

Fag 17 FE A F s gopwe a9
TEEE & | I %T a4 gw 1 &
F@ wifge T a7 | o3I =T fAm oA
w UGET § | HF U WHAT A O
Ay gV §F ol FA1 T g 7
T AT HeATE 4§ WEe ERr T,
#fFT o 97 A1 W w1 frr Ao
IH O TEAEY A1E T OFET WA

SHRI A.G. KULKARNI Sir, the

number itself is on the backside of the
ballot paper.

MR. CHAIRMAN : I will not decide
these matters h:re,

[25 MAR 1971]

ballot papers found at‘Clmmligarh 10

V'SHRI ARJUN ARORA :

only one minute.

Sir, give me

|
i

{
b
|

Sir, I welcome this suggestion of Dr.
| Mabhavir that let the Supreme Court decide
J the issue. He should know that there is the

provision of Election Petition and appeal
against the Tribunal’s Award can go to
the Supreme Court. Dr. Mahavir and his
friends have the option to go to a court of law
and ultimately get a verdict of the Supreme
Court as far as the fairness or otherwise
of the Election is concerned.

i These friends are deceiving only them-
! selves when they say that the elections
| were not fair.
|
|
‘

MR. CHAIRMAN : I do not want any
w[‘ debate. .
SHRI ARJUN ARORA : Sir, a very
serious thing has been said by Mr. Pitamber
Das which is an incitement to violence.
He said that if the Government does not
do anything today, people in Chandigarh,
the defeated Jan Sangh people in Chandi-
garh, may resort to violence. Sir, I take
objection to Mr. Pitamber Das using the
floor of this House to indirectly incite his
supporters at Chandigarh and elsewhere
to resort to violence. That proves that it
is Jan Sangh and even people like Mr.
Pitamber Das who are soft-spoken and
learned, who are inciting the people to
i which leads to communal and other dis-
turbances.

MR. CHAIRMAN : This is not a place
for this. Adopt legal procedure if you
want.

st @t srEawy o qATfT Sy, ;T &
D amfa & faer ot @ W@ § oFg A A
ahy g, AfF & zma ¥ owAfd "o @
g AU 9 T A AL@ R

MR. CHAIRMAN : No, no. I have

given you fullest opportunity.

SHRI LAL K. ADVANI : I have been
seeking your permission and only because
1 have been seeking your permission, I am
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being penalised and Members from that
side, without their asking for permission
are speaking.

MR. CHAIRMAN : All right, you finish
now.

SHRI LAL K. ADVANI Sir, this
morning, after reading the reports, I had
occasion to talk to the Deputy Election
Commissioner, Mr. Jacob. We have
not raised it without first verifying from
the Election Commission about these ballot
papers and he himself could not explain.
Under the law, this is not a question of
potition. Under the Representation of
the People Act, it is incumbent, it is obliga-
tory for the Government to maintain the
safe custody of ballot papers. And those
ballot papers are kept to be sealed and
have to be destroyed only after a particular
time. They cannot be sold as rubbish as
they have been sold now. As Presiding
Officer you are very right in saying....

MR. CHAIRMAN : Please finish now.
og w7 @ ¥, mor ur fRwz F
FET 4T |

SHRI LAL K. ADVANI : You are very
correct in saying that you are not to sit
in judgement on this issue. But my sub-
mission is that when a large section of the
House feels agitated and concerned about
an issue it is the duty of the Presiding Officer
to call upon the Government to explain
its position. The munimum that you can
do is to ask the Government to explain
the position as to why this has happened.
This is the nunimum you must do today.

SHRI KRISHAN KANT (Haryana)
Mr. Chairman, Sir, . , .

MR, CHAIRMAN Now no more

please.

SHRI KRISHAN KANT : Just one
minuate, S ir.

MR. CHATRMAN : All right. This will

be the last.

[RAJYA SABHA |
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‘ SHRI N.G. GORAY : Sir, why do you
not allow me ? I have been waiting for
a chance.

( MR. CHAIRMAN : If the Members
| want to take the whole day on this issue
' only, all right, I will go and sit in my Cham-
| ber. (Interruptions) The same things are
| being repeated..

SHRI N.G. GORAY : [ never stand
to obstruct the proceedings of the House.
I am trying to help you.

=it sreeEt wate aved (faRie) © Ay wae
| @ WX AW ST #1AT Tl 8, gena
| FFAH TEA H ONTHT AT AT A |

SHRI KRISHAN KANT Sir, the
first thing is if they want to raise a very
important issue like bogus ballot papers
without your permission, nothing should
be allowed to go on record. If you had
not given permission, these things should
not be allowed to go on record. These
defeated parties, which have been routed
in the election, want to use this House as a
forum to propagate false things .

sy wvEEd! SEE QT TAH gWW AT
T AT O | 9 YT EF X AMAT 8§
WY AT TITd &TfTT |

%t AT JISC © T ZAHT AT i |

>

Cr

ot gow - BT WIORT g9
my FH F g gAA ?

st WEEl WME gER C W@ Al gedl
FA AMAN T |

SHRI KRISHAN KANT : If what the
Opposition says is correct, then the best
course for them is to go to your Chamber,
convince you about the authenticity of
what they are saying, and then if you permit

the matter to be raised here, they can do
so, beccause. . .

+ff SIEvEl  SWIE MEF . T M SWH
ST 0§ #e wAg o Aforwer A9
R R
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SHRI KRISHAN KANT : .... on the
back of the ballo' papers which they have
brought here if you see the numbers and
other things are o' two types for the same
constituency. Th number here is written
so and so and the | the figures are different.
All this shows th: t they are fictitions ballot
papers and the Cpposition wants to use
this House as a forum for propagating
false things.

MR. CHAIRMAN : Now let us proceed
with the business.

SHRI KRISHA N KANT : Sir, whatever
has happencd t day should not go on
record because ir their defeatist mentality
they want to uti' se this House for propa-
gating false things. So whatever they
have said should not be allowed to go on
record. I want o know from them as to
how, if everythins was bogus, Mr. Morarji
Desai got electet to the Lok Sabha. I
want to know hov- the Maharani of Gwalior
and Rajkumar Jajpayee got elected to
the Lok Sabha.

MR. CHAIRMAN : Now please sit
down.

SHRI KRISH:.N KANT : So, Sir, the
Government shot td not take note of what-
ever they have said because it is all
fictitious and boy us. Till they have satisfied
you and till you p« rmit them, nothing should
be allowed.

MR. CHAIRM AN : All right.
proceed with the business.

Let us

SHRI M.S. (;URUPADASWAMY
Sir, what is your decision ?

MR. CHAIRM AN : I am not going to
give any verdict.

SHRI M.S.
Why not ?

5JURUPADASWAMY

MR. CHAIRMAN : I am not satisfied
that [ have any power in election matters
to give any direc on.

SHRI M.S.
I am very sorry

SURUPADASWAMY

[25 MAR 1971]
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MR. CHAIRMAN : I have called the
Minister. Please sit down. I have told
you that T am not satisfied. I have no
power to issue any direction to the Election

Commission. They know their responsi-
bilities.
SHRI M.S. GURUPADASWAMY :

I have to say that the Chair is not respond-
ing to our request. We are very sorry
and we cannot stay in this House and
seeing this attitude of the Chair, we are
walking out.

(Some hon. Members walked out of the
Chamber)

« SHRI GODEY MURAHARI : 1 request
you to allow the Government to make a
statement. You are not responding.

MR. CHAIRMAN
he says.

: Let us see what

SHRI GODEY MURAHARI : He is
going to say about the Calling Attention.

THE MINISTER OF EXTERNAL
AFFAIRS (SARDAR SWARAN SINGH) :
1 was going to say something about it but
if they do not want to hear, it is all right.

I have been listening painfully to this
presentation of their grievance. It is sur-
prising that the whole background is for-
gotten that the counting in Punjab and
elsewhere started on the 10th and most
of the results were formally declared on the
11th. After 13 days they flaunt certain
pieces of paper which they say are valid
papers and they are asking the Govern-
ment to make enquiries. It should be
clearly understood that the whole conduct
of elections is controlled by the Chief
Election Commissioner and if they have
any matter to raise, it is for them to go
rather to the Election Commissioner and
start proceedings by way of election petition
and the rest.

The basic thing which has to be remem-
bered in this connection is that these pieces
of paper that are just shown about here
purport to be about from Taran Taran or
may be other places in Punjab. It has to
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be remembered that the Punjab Adminis-
tration is not a Congress Administration.

It is an Akali Administration. They are !

supposed to be in charge of all these papers.
1 do not see what is the relevance or merit
in raising the point except to say some-
thing in order to boost the sagging morals
of their own people, having been defeated
at the polls. They are inventing one reason
or the other to bolster up the morale
of their supporters. In this matter, there-
fore, there is nothing for us to enquire
into. The results were declared on the 12th.
None raised any objection at the time of
counting. Certain  procedures are laid
down in the matter of counting and the rest
and anything that is just thrown about is
just waste paper. We refuse to look at it.
That is the hard reality.

SHRI GODEY MURAHARI The
Government should make proper enquities
and if it is found to be false, they should
come and say that the ballot papers are
fictitious.

SHRI CHANDRA SHEKHAR (Uttar
Pradesh) : It is a wrong way of dealing with
such problems. You allow the Opposition
to raise their point and after that you tell
us to keep quit about it because the
Government has nothing to do with the
election procedure. That is for the Election
Commission and they should go to the
Election Commission. You go to the
Election Commission. The Election Com-
mission is totally autonomous. They can
take any view about it. These people are
frustrated, dejected people, we have got
every sympathy for them.

SHRI NIREN GHOSH : The question
is not whether the Government is concerned
but this Parliament is certainly concerned
with the elections.

SHRI CHANDRA SHEKHAR : This
is peculiar logic. We do not know what
are the circumstances. Now that they
have been routed they are demanding all
sorts of things. Before the counting

[RATYA SABHA]
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| time of counting no doubts were raised but
I after the total result has been announced
these people have emtertained all kinds of
doubts that chemicals have been used and
my friend, Mr. Godey Murahari . .

SHRI GODEY MURAHARI I do
not subscribe to that but do make enquiry
into this.

SHRI CHANDRA SHEKHAR : I do
not know whether he is a follower or disciple
[ or leader, but , . .

SHRI LOKANATH MISRA Mr,
Chandra Shekhar is wrong. One of his
leaders, Dr. Hare Krushna Mahatab, has
lodged a FIR in the police station two
days back and has deposited ten of these
ballot papers saying that false ballot papers
have been circulated.

SHRI CHANDRA SHEKHAR : Mr.
Chairman, about ndividual cases 1 do not
know. And I shall never recognise Dr.
Hare Krushna Mehatab as my leader. He
may be their leader, [ do not know.

SHRI LOKANATH MISRA : But facts
are otherwise.

SHRI CHANDRA SHEKHAR : Indi-
vidual cases may be there, whether it is
Dr. Hare Krushna Mahatab or Mr. Singh
Deo or Mr. Rajnarain or Mr. Morarji
Desai, for every body the doors of the
Election Commission are open and we
have nothing to do with it.

MR. CHAIRMAN : All night ; now
let us go on.
SHRI GODEY MURAHARI Sir,

in view of the unhelpful attitude we shall
also stage a walk-out.

(Some hon. Members left the Chamber)

SHRI N. G. GORAY : Sir, I am really
sorry that this question is being treated
as if it was between those who are victorious
and those who were defeated. 1 belong to
a party which was defeated but I have no
grudge against those who became victorious.
The whole point is whether the presentation

no doubt was raised by these people. At the [ of so many papers in thousands does not
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raise a prima facie case which should be
investigated ard which should be gone
into. To sa» that this is bogus, this is
propaganda vy defeated parties just to
create doubts 1 the minds of the people,
I think, does r ot solve the issue.

SHRI CHA NDRA SHEKHAR : They
are not ballot papers. A man like my
friend, Mr. G sray, should know that no
ballot paper it valid unless and until it
is signed by t e Returning Officer. I do
not know hov you can say it 1s a ballot
paper unless 1 is signed by the proper
authority.

SHRI N. G. GORAY : | want to point
out only this. You say, go to the Election
Commission. All right; we go to the
Election Cot 'mussion, but does it mean
that this Parlia nent cannot take any cogni-
sance of this when thousands of gunny
bags of such papers are presented here?
1 want to raisc¢ this question as to whether
or not this larhament has at least the
authority to sy that this is somicthing that
needs to be irvestigated. 1 am not saying
that because 1 am defeated or because Mr.
Chandra She'.har’s party has come out
victorious. E very time you say, because
you are defea'ed you are saying all these
things. It is : 1l right that we are defeated
but can we not .

SHRI CHANDRA SHEKHAR : If you
are satisfied t at they are genuine papers
only then it cn be taken up.

SHRI N.G. GORAY : 1 do not know.

SHRI CH/ NDRA SHEKHAR : You
do not know and you are talking about
it. 1 say no ':allot paper can be treated as
genuine unle , and until it is signed by the
Presiding Offic :r and this is known to every-
body. Not a single paper is signed by any
Presiding Offi er and yet a hue and cry 1s
being rawsed i 1 the House. I do not under-
stand this at ul. Prima facie it is wrong,
it is bogus, | 1is invalid and there is no
seriousness in it,

MR. CHAJRMAN : We shall now take
up Calling At: :ntion.
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SHRI MAHAVIR TYAGI : One thing
I have to submit in all humility. They
may be bogus, they may be .

MR. CHAIRMAN : No, no. Let us get
on with the business.

SHRI MAHAVIR TYAGI :. .. anything
but should not the Government undertake
to hold an enquiry to clear it up? .~

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

RFPORTED DECISIONS OF THE U.K. GOVERN-
MENT TO SELL HELICOPTERS AND OTHER
WEAPONS TO SOUTH AFRICA

SHRI M. K. MOHTA (Rajasthan) : Sir,
I beg to call the attention of the Minister
of External Atfairs to the reported decision
of the U.K. Government to sell helicopters
and other weapons to South Africa even
before the Eight Member Study Group,
appointed at the Commonwealth Prime
Ministers” Conferecne held recently at
Singapore, had undertaken any study on
the subject.

THE MINISTER OF EXTERNAL
AFFAIRS (SARDAR SWARAN SINGH) :
Mr. Chairman, Sir, all aspects of the situa-
tion arising out of the proposed supply
of arms by Britain to South Africa were
considered at great length at the Common-
wealth Pime Ministers’ Conference held
in Singapore m January, 1971, The debate
at one stage threatened to break up the
Commonwealth. In this context, it was
decided to set up a Study Group of 8 Mem-
bers, consisting of Canada, Jamaica, U.K.,
Nigeria, Kenya, India, Malaysia and Aus-
tralia. The Study Group was to consider
the factors affecting the security of the
marttime trade routes in the South Atlantic
and the Indian Ocean, and report back
to the Heads of Government. India acce-
pted membership of the Study Group on
the understanding that the question would
be considered in relation to its impact on the
Commonwealth. Although Britain, like
other members of the Commonwealth,
had the right to take such acuon as was



